SECTI ON- | |

IN THE SUPREME COURT OF | NDI A
CRI M NAL APPELLATE JURI SDI CTl ON

CRIM NAL APPEAL NOS. 1114-1116 OF 2015
WTH
CRL. M SC. PETI TI ON _NCS. 14814-14816 & 14817-14819 COF 2015

(Applications for stay and exenption from filing officia
transl ation)

Bhagwati Sharnma, Advocate, Kushinagar ... Petitioner(s)
VERSUS
S.P. Sharma, CIM Kushi nagar ... Respondent (s)
OFFI CE REPORT
The appeal s above nentioned were |isted before the Hon' ble
Court on 7th Septenber, 2015 when the Court was pleased to pass

the follow ng order:

“Del ay condoned.

| ssue notice returnable within six weeks.

In the neantine, there shall be stay of operation
only of the sentence of inprisonnent.”

Accordi ngly Show Cause Notice returnable on 16t Novenber,
2015 has been issued to the sole Respondent by registered post
A.D. on 234 Septenber, 2015.

Service of Show Cause Notice is awaited in respect of sole
Respondent .

The appeals above nentioned are listed before the Hon'ble
Court with this office report.

DATED this the 6th day of Novenber, 2015.

ASSI STANT REQ STRAR

COPY TO

M. Ravindra S. Garia, Advocate

Ofice B no. 2, S-556 School Block, Part-I1,

Shakar pur, Del hi — 92
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